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CERAL ADMINISTTIVE TBUNA 
GUWA}jATI BENCH:GU}TI.5 

ORIGINij IPPLICATION N, 

	

'-(oA 	 • 	PPLICIS 
versus. 

Union of India &ors • • • • 1 	 , , Respondents, 

FCh TH'  
Dvoc1Tp 	

, 	ç 

FOR THE REStJMJJENf(S) 	- c.94e 
.Vt •  

qstr  
25.10.0 	resent: Hon'ble Mr.Justice D.N. 

Choudhtr, Vice-Chairman. 

Head Mr.5.C.Dutta Roy learned 

counsel f the applicant and Mr.B.P. 
tine 	 I 

Todi learnd counsel for the respondents. 

ApplicIon is admitted. Call for 

for 	 records. Retnriable by 2 months. Issue 

notice on the\resondents. List on 

2.11.00 for orers. 

As regards he interim order MriS.C. 

D.'Roy has ubmiked that 	the 
It 

• ordeof trth18fe is .aitrary and 

malafide, the le rned counsel referring 

to the manner In wteh the order of 

transfer was serv,\ on him and atttemrt 

for rel ievØing  hin ithout providi ng any 

joining time it.êel 	s arbitrary and 

malafide and colourab\le exercise of 
he also turtnr 

power andLsukittedthtthe transfer 

order made on administtative ground 

without ari'y merits. 	\ 
Issue notice on th respondents 

as to why the impugned oder shalinot 

be suspended. 	• 
In the meantime' the peration of 

the order N6.10.4/2000-KVSGR/6311-15 

I dt.16.1002000, Anriexure D 	all 'rain 

suspended tint il 'further ordkrs. The 

respondents shall allow the 'pplicant t - 

render his services at 
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G.A.354/2000 	
Cr 

Order ot the Tribuna 

Present: Hon'ble Mr.Justice D.N. 

Choudhury, . Vice-Chairman. 

Heard Mr.S.C.Dutta Roy learned counsel 

for the applicant and Mr.B.P.Todi learrBd  

counsel for the respondents. 

Application is admitted. Call for 

records. Returnable by 2 months. Issue 

notice on the respondents. List on 

2.1.Z01for orders. 

Issue notice on the respondents as 

to why the impugned order shall not be 

suspended. 

In the meantime the operation of 

the order No.10.4. /2000-KVS (GR/6311-15 

dt.16.10.2000, Annexure D Shall remain 

suspended until further orders. The 

respondents shall allow the applicant 
tc 

to rener= =se4ees at K • V. S i—s"- 

-i_ - - 

Vice-Chairman 

• 	

;•'.•• 

... ..... ... ... ...... 

- 	 - 	
2 

c:3 Ntc 	1 ht.A 
c;\kt 

2 Vk  
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4i 

II  
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i 	C&  

10.1.2001 	 Four weeks time allowed for filing 

of written statement on the prayer of Ms 

B. Dutta Das on behalf of Dr B.P. Todi, learcd 

counsel for the KVS. List it on.8.2.03/for 

orders.  

/ 

/ Vice_Chairman 

nkm 

N° 

4 

p1 °r 
2OOi 

L1.. 

Heard W.B. Chakrabarty,learned 

counsel for the applicant. 

Dr.B.P. Todi, learned counsel. 

for the respondents is on accomrnodá-
-tion. 

.List on 10.1.01 for shoi cause 

and further orders. Narhi1e, the 

earlier interim order shall continue. 

Vice-Ghairman 



O.A. 354/2Ob0 

Pg 

11.4.01 
\ . 

Order of ihe Ttibunaj 
-------- - 

• 	List on 11.4.01 to enable the res- 
pondents to file written statennt. 

Vice-Chairman 

Written staërment has been filed 

•y the respondents. The applicant may file 

ejoinder if any within two weeks. List 

or hearing on 165.01. 

- _Of 
	

Date 

21.3.01 

.1,. 	--IM 
	 Vice-Chairman 

t 

A, 

31 .5.01 

) 

Mr. U.K.Nair appearing on behalf of 

0-,-g,,4jetjj, q opght for adjourment on the 
g:ro'und of 0i.-8.-P-edi representing KUS, is 

absent for attending the Circuit Banohes 
at Kohina. 

Prayer allowed 0  List on 26-2001 

for hearing. 

V icaiiChairnan 

mb 

22. 6. 20 List again on 29.6.01 in presence 

of Mr S. Sarma, learned counsel for the 

respondents, who is absent today due to 

his indisposition. 

1 
Vice-Chairman 

nkm I 

29.6.2001 	List 	again 	on 	20.7.01 	for 

he a ring. 

By Order 
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• ''.JL 	or the Registry 	Date. 

20.7.2031 

/ 
bb 

Order O the Tribunal 

None appears for the *pp1icat 

today. List the matter On 25.792001 for 

hearin, 

Vice'.Chairnan 

25.7.01 	f 	Heard learned counsel for the 
1.parties. Hearing Concluded. •Judement 
delivered •in the open court, kept in 

separate sheets. The application is 

allowed. No order as to costs. 

Vice-Chairman 

.1: 

• 	

•• 
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Union of India & Ors. 	 RESPc;TTpiI(5) 
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TH 

THI 

1. 

2 

 

 

MR. JUSTICE D.N.CHOWDHURY. 

HN 'DL H 

iether Reporters of local papers may be a1Iovedto see 
toe jud.jment ? 

TV be reterred to the R.porter or not ? 

.ether their Lordships wish to see the fair copy of the 
j'Idgaent ? 

:.ether the judgment is ;o be circulated to the o.her 
B€nches ? 

1udgment delivered by Hon 'ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 354 of 2000 

Date of order : This the 25th day of July, 2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

BETWEEN 

Shri Maheshwar Paswan, 

Son of Late Gonu Paswan, 

At present working as Post Graduate 

Teacher in History, 

Kendriya Vidyalaya, Chabus, 

AFS, P.O. Chabus, 

District - Dibrugarh, 

	

Assam. 	
. ..Applicant 

By Advocate Mr. B. Chakraborty. 

I. Union of India, 
represented by the Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi. 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 

The Principal, 
Kendriya Vidyalaya, AFS, 
Chabus, District-Dibrugarh. 

Shri S.K.Chopdar, 
Principal, 
Kendriya Vidyalaya AFS, Chabus, 
District-Dibrugarh 	 . .. .Respondents 

By Advocate Mr. S.Sarma,,Stading Counsel for the KVS. 

(ORAL.) 

CHOWDHURY J.(V.C.). 

This application under Section 19 of 	the 

Administrative Tribunals Act has arisen and is directed 

against the order dated 16.10.2000 by which a Post Graduate 

Teacher (History), Kendriya Vidyalaya, Chabus was 

transferred to Kendriya Vidyalaya, Tenga Valley. The 

and validity of the said order has assailed as arbitrary, 
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discriminatory, improper and the same is vitiated by 

improper exercise of power. The applicant joined the 

'Kendriya Vidyalaya at Chabus, AFS, Dibrugarh on 19.11.1999 

on transfer. The applicant alleged mala fide against the 

:re5pofldeflts more particularly respondent no.3. 

2. 	
The respondents submitted its written statement 

:denying and disputing the assertion. 

Heard learned counsel Mr. B.Chakraborty for the 

Lpplicant and Mr. S. Sarma, learned counsel for the K.V.S. 
1r. Chakraborty submitted that the impugned order dated 

6.10.2000 itself speaks of arbitrariness without giving 

he applicant joining time. Mr. CHakraborty also submitted 

that mala fide was alleged against the respondt no.3 

since he did not counter the same and in the absence of 

rebuttal the assertion to be treated as admission. Mr. 

arma, learned counsel for the KVS submitted that the order 

f transfer was passed in the public interest and there was 

no mala fide on the part of the respondent no.2 who passd 
t.ie impugned order of transfer. Mr. Sarma also submitted 

tat the respondent no. 3 was fully within his competence 

ir1 passing the impugned order. 

4 	
There can be no dispute on the issue about the 

cmpetence of the repondent no.3 in passing order of 

tansfer. The core question is raised in the application 

pertains to exercise of discretion by the authority 

cOncerned. The applicant has alleged the action of the 

repondent no.3 as mala fide, improper. The respondent no.3 

hoqevr choose not to counter the same. In the absence of 

the materials on record it will not be improper for the 

Trbunal not to ignothe assertions made by the applicant 

particularly in the absence of any rebuttal to the 

U, 	sttements made by the applicant. The impugned order of 
traisfer was issued in public interest. What was the public 

/ 
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interest in passing the impugned order in the mid season 

and without waiting for reliever has not been explained. In 
A 

the impugned order of transfer itself the direction of the 

respondent no.2 to the Principal, Kendriya Vidyalaya, 

Chabus to relieve the applicant immediately. In the witten 

statement the respondents asserted that the, transfer was 

made in the public interest. No materials cited for the 

action for releasing the applicant forthwith. Normally a 

government employee is entitled for joining time. The 

respondent no. 2 without any discernible reason advised the 

Principal to releasing the applicant vide order dated 

16.10.2000 and in terms of the order the Principal, 

Kendriya Vidyalaya, Chabus acted for relieving him from 

duty on 19.10.2000 and directed him to report to the 

Principal, Kendriya Vidyalaya, :Leng. Valley. 

. As alluded, discretion is conferred on the 

employer to transfer and post his employees but the such 

discretion is not unftterred, such discretion under the 

constitutional scheme is to be exercised justly, reasonably 

and fairly. 

In the circumstances stated above the impugned 

order dated 16.10.2000 and the order of relieving dated 

19.10.2000 are not sustainable in law. Accordingly the same 

J are set aside and quashed. 

7.. 	The application is accordingly allowed. There 

shall however., be no order as to costs.. 

(D.N.CHOWDHURY) 

trd 
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( 
An application = Under Sec.. 19 of the Administrative 

Tribufll Act, 1985 ) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATINCH V 	

•. 

(an applicatIon under Sec.19 of the Administrative tribi.tnal act 1985) 

For_pse In Tribunal's. office 

0 	 * 
Signature 
Date 	- 

O.A. NOW 	 of 2000 

BETWEEN V  

ShrI Maheshar Paswn, 
8/0 Late Gonu PaSwan 	 - 
At present working as Post Graduate Teacher in 
History, 

enc1rIya Vidyalaya-,  Chabua AFS, 
P.O. Chabua, 	strjct: Dibrugarh (Assam). 

AND
V V 

	 VV 	 V 

••• Applicant. 

tJn ion of IndIa represented by the 
Commissioner kendrlya Vldya].aya Sangathan, 
18, Institutional Area, 	V 

Saheed Jeet Singh Marg, 
New Delhi. 

V 

The Assistant Commissioner, V 

Kenth'lya VIdyalaya Sangathan, V 

.Guwahati Regional Office, 
Mali gaon, GuwahatI .12. 

The Principal, 	 V 

Kendriya Vldyalaya, .AFS, Chabue., I 
- District: .Dibrugarh. 

V 

ShriS.K. Ghopdar,. 
Principal, 
Kendrlya VIdyalaya AFS, Chabua, 
District: .Dibrugarh.. 	

V 

V 	 ••• 	Respondents, 

V 	
1. PartIculars of Order against which the application Is made: 

Order conveyed under No.F.104/2000_KVS(GR)/6311_15 

dated 16.10.2000 Issued by the Asstt. Commissioner, 

Kèndriya Vidyalayn Sangathn, Guwahati Regional 

Office transferring the applicant from Chabue to 

V 	Tengavalley with Immediate effect. 

(VV 
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_.. C_I • . 

- 	ii) Qders No.F.17/KVCHB/2000_2001/421 dtd. 

19. 10.2000 passed by the Principal, Kendrlya 

Vldyalaya, Chabue, relieving the applicant 

of his duties in the said Vidya1ya and 

directing him to report to the Principal, 

Kendriya Vidya].ara, Tengavalley. 

Jurisdiction of the Thibun: 

- The applicant declares that the subject 

matter of the application is within the jurisdiction of this 

Hon'ble Tribunal. 

Id.mitation: 	 - 	- 	- 

The applicant also declares that the 

application Is within the limitation period as has been 

prescribed under Section 21 of the Administrative Tribunal 

Act, 1985. 

FACTS 	TH CASE: 

1) That the applicant was first appointed age Primary 

Teacher in Kendrlya Vidya].a after due test, intervie and 

selection, In August, 1974 and was posted at Kendrlya 

Vidyalaya, Missamarl In Sonitpur District. Thereafter the 

applicant was transferred to IendrIya Vidyalays, Barauni 

where he worked from 15th Nay, 1979 to 18.3.1981 as Primary 

Teacher, 

ii) That, the applicant was then appointed as Trained 

Graduate Teacher, after due test, Interview and, selection 

on the basis of an advertisement Issued by the KVS authorities, 

and posted at Bh)1kundg, Hazaribagh Kendriya Vidyalaya where 

he served from 19.8. 81 to 11.986. 	- 	 - -. 

That, on 12.9.86 the applicant was appointed as 

PostGraduate Teacher In History, after due test, Interview 

and selection on the basis of an advertisement Issued by the 

3 ... 



V V  

_. '- ._ 

KITS authorities and posted in the same Kendriya Vidyalaya 

where he worked as such till 18.11.1999. 

lv) That., the applicant was then transferred to 

Kendrlya Vldyalaya, Chabua P,S  in Dibrugarh District where 

he joined on 19.11j999 and has been working there since 

then. Thus the applicant has rendered nearly 26 years of 

loyal and devoted service in the Kendrlya Vidyalaya, first 

as Primary Teacher, then as Trained Graduate reacher and 

now as  Pest Graduate VTèacher in History. Of the total 

period of service, the applicant has served for more than 

14 years as Post Graduate Teacher and during the period of 

service as Post Graduate Tacher, the applicant officiated 

as Principal on a number of occasions and the total period 

of officiation as Principal is about 12 years. During this 

long period of ser'lce of the app].icant,  there has never 

been any complaint frOm  any quarters either against his 

performance or against his conduct, and he has all along 

maintained unblemished service record. 	 - 

v) That, as per the Keridriya Vidyalays rules the 

applicant Is entitled to Senior Scale of pay on completion 

of 12yeas service as POst Graduate Teacher, but he hasr-

been given the Senior Scale as yet for reasons only thwn 

to the authorities. 	V• 	

V V 	 V 

• 0 	 vi) That, the applicant has been promoted to Selection 

Grade on 9.6.99 with effect from 1.1.1986 but till date he 

has not been paid his arrear salary for reasons best knom 

• to the authorities, 
V V V  

vii) That, incidentally it may be stated that the 

Applicant Is the President of Kendrlya Vidyalaya Teachers' 

V 
 Association, Guwahati Region.  

viii). That, it may be stated that ever since top  

applicant joined the Kendrlya Vidya].aya, Chabua AFS, the 

S • I 4 
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Principal of the Vidyalcya has been enemical to him, for 

reasons not known to the applicant. Nay be it is due to 

the tact that the applicant is the seniormost teacher in 

the school,. even senior to the Principal and he is very 

upright, and that is why the Principal has been harassing I 
the applicant in all possible ways. 

That, during the Hindi week from 14.9.2000 to 

21.9.2000 declared by the Government of India, all off icial 

correspondence in Hindi became compulsory but when the 

applicant insisted on using Hindi in all the official 

writings, the Principal objected to it and directed the 

applicant to use only English. 

That, when the applicant came to know of the 

corrupt practices of the Principal, the applicant brought 

the matter verbally to the notice of the Chairman, Vidya].aya: 

nagement Committee. For example, a sum of Rs.500/_ has 

been allotted to the school every month for providing 

medicine to the students of the Vidyalaya, but the Principal 

is niisapproprjating the said amount every month. Then again 

the Gas cylinder meant for the Vidyalaya laboratory is 

being used In the residence of the Principal for his personal 

use. When all these matters were brought to the notice of 

the Chairman, Vidyalaya Management Committee, the Principal 

got annoyed with the applicant and threatened to teach the 

applicant a lesson. 

That, thereafter the Principal, with a view to 

implementing his threat to "teach" the applicant a lesson 

started issuing Memoranda, one after another, on flimsy grods 

as can be seen from the Memorandum issued on 21.9.2000, 

21.9.2000 and 29.9.2000. 

.•. 5. 
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Copies of Menranda dated 21.9.2000, 

21.9.2000 and 29.9.2000 are annexed 

hnrewlthas Annexures A,B and Q 

respectively. 

xii) That, there is a T.V. set meant for the Vidyalaya. But 

the Principal of the Vidyalaya has kept it In his residence 

for his personal viewing and It has been ]ylng there for the 

last three years. When the applicant came to know of this 

fact, it brought the matter to the notice of the chairman, 

Vidyalaya Management Committee whereupon the T.V. has been 

brought bccl4 to the Vidyalaya 	for which the T.V, was 

prcvided. 	 - 

xlii) That, the corrupt practices of the Principal of the 

' Vidyalaya Were also brought to the notice of the chairman, 

Vldyalaya Management Committee by some other teachers also 

but the app.icant alone was targetted by the Principal and 

became determined that be would punish the applicant. With 

that end In view the Principal started poisoning the Asstt. 

Commissioner, KendriyaV1dyaaya Sangathan, Gwahati Region 

who is the controlling officer of the petitioner and other 

st0ff. 

That, as a result of the continuous vilification of 

the applicant by the Principal, the Asstt. Cc*nmlssloner, 

Kendrlya Vldyalaya Sangathn, Guwahati Region, who is the 

controlling officer of the applicant also became annoyed 

with the applicant without knowing the actual state of affairs. 

Therefore, by the impugned or der No. F. 10-4/20O0-KVS(GR)/6311i5 

dated 16.10.2000, the applicant has been transferred from 

Kendriya Vidyalays, Qiabus to Kendriya Vldyalaya, Tengaval].ey 

with immedi ate effect. 

That though apparently the order of transfer has been 

made in public Interest, it is, in fact, has been issued only 

... 6. 



to punish the applicant and the said order of transfer 

has been issued at the instance of the Principal of the 

- Vidya].aya concerned. 

A copy of the impugned order of 

transfer dtd, 16.10.2000 is annexed 

herewith a s Annexiir e D. 

That, Immediately on receipt of the above order of 

transfer which was sent under "Speed Post" the Principal 

of the Vldyalaya concerned relieved the applicant of his 

duties on 19.10,2000 vide release order Nô.F.17/KViffl/. 

2000-2001/421 dtd. 19.10.2000. 

A copy of the relieving order dtd. 

19,10.2000 is annexed herewith as 

Annexure E. 

That, In this connection it may be stated that the 

applicant is the lone Post Graduate Teacher f or History 

In the Vidyalcy and although he has been released with 

immediate effect, no reliever has yet come and joined the 

Vldyalaya and the post is still lying vacant and there Is 

urgent need for a Post Graduate Teacher for History in the 

chooj., 

.I1) That, it is stated that the applicant joined the 

said Chabua AFS K.V. only an 19.11.1999 and he is yet to 

complete one year service in the school. Apart from that 

as has been stated already, the applicant Is the seniormost 

teacher in the Vldyalaya, even senior to the Principal, 

and as such he Is not liable to be transferred before 

completion of his tenure which is normally three years. 

:.v) 	That, It may also be stated here thaat as per the 

prevaIling practice In the ICendriye Vidyalaya Sangthan, 

a teacher is not normally transferred before cornp3.etjon of 

three year term. But unfortunately the petitioner has been 

0.. 7. 
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transferred even before completion of one year. Thotrgh 

in the impugned order of transfer it has been stated 

that the applicant has been transferred in public interest, 

but iit fact he has been transferred as a measure of 

punishment and at the instance of the principal of the 

Vidyalaya who wanted to teach the applicant a lesson as 

the Principal was annoyed with the applicant for having 

reported the Chairman, Vidyalaye Management Committee 

about the corrupt practices of the Principal. 

That, it is reiterated here that the applicant 

is the lone teacher in History in the Vidyalaya and he 

is the seniormost teacher in the Vidyalaya and that AlO 

substitute has been posted as yet in the Vidyalaya. As 

such it is quite clear that the applicant has been 

transferred by way of punishment and it has been done 

/ 	at the behest of the Principal of the Vidyalaya concerned. 

That, being highly aggrieved by the illegal and 

malafide action of the respondents in transferring the 

applicant to a far off place even before completion of 

his tenure of posting, the applicant has come up before 

this Hon'ble Tribunal, praying  for quashing the impugned 

order of transfer and allowing the petitioner to continue 

in his present place of posting where he came and joined 

only on 19.11.1999. 

5. GRNDS FCR APPEAL: 

For that, the action of the respthndents in transferring 

the applicant within one year of his joining service In 

the Vidyalaya concerned, by way of punishment Is arbitrary, 

illegal and discriminatory violative of all canons of 

justice. 

ii) For that, though apparently the transfer of the 

applicant has been made In the Interest of public service, 

no public interest is involved In the matter and the 

0.. 	8. 
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transfer has been made only by way of punishment and 

it has been done at the instance of the Principal of 

Kendriya Vidya]aya, Chabue. 

For that, the Impugned order of transfer of the 

applicant is against the rules of the Kendriya Vldyalaya 

San..gatban In-as-much-as the applicant has been 

transferred even before completion of one year term 

whereas normally a teacher is not transferred from one 

school to the dther before completion of at least 

three year term. 

For that, the facts and circumstances narrated 

in this application would Indubitably show that the 

applicant has been transferred not In public Interest 

but as a measure of punishment and that too at the 

Instance of the Principal who is enemical to the 

applicant. 

For that, in any view of the matter the action of 

the respondents in transferrIng the applicant even 

before completion of one year and to a eut-of-the way 

place is malafide, illegal, arbitrary and against all 

canons of justice. 

It Is, therefore, a fit case where this Hon'ble 

Tribunal can Interfere and quash the Impugned order of 

transfer since no one has yet 3oined the Vidyalaya In 

the post where the applicant was working. 

6. DETAILS OF REMDIE8 EmAuST: 

The applicant states that since it Is a case of 

transfer by way of punishment, no appeal can be preferred 

against the Impugned order of transfer particularly when 

he has already been relieved of his duties in the Vidyalaya. 

7, MNZTBER ANY APPE.L OR SIJIT IS PENDING IN' ANY COURT 
WITH REGARD TO THE SUBECP )&ATTER UNDER AGITATI: 
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The applicant fther declares that he has not filed 

any other application or suit with regard to the matter 

agitated In this petition before any Court or any other 

Bncb of this Tribunal, nor any suit or proceeding before 

any of them. 

8. RELIgFSScUGHTFOR: 

Under the facts and cIrctnstances stated above, 

the applicant prays  for the foUowig reliefs.:- 

a) To quash the Impugned order of transfer dated. 

16.10.2000 at Annere D anddthe order of release dated 

19.10.2000 at Annexure E and to issue a direction to 

the respondents V  to allow the petitioner to continue in V 

his present place of posting at Kendriya Vldyalaya, Chabua 

APS and not  to harass him in any way. 

V 	 V 

 b To grant him any other reliefs as the Hon'ble 

V 	
Tribunal deems fit and proper. 

c) The cost of the proceedings. 

INTERIM RELIEF, IF ANY: 

Under the facts and circumstances the applicant 

pray that the Hon'ble Tribunal may be pleased to pass an 

interim order staying  the operation of the impugned order 

of transfer dated 16.10,2000 (Annexure D) and the order of 

release dated 19.10.2000 (Annexure K), and to allow the 
V - V 	 ___ 	 V 	 - V• V 

applicant to continue In his present post In Kendriya 

Vidyalays, Chabua AFS. 

PARTICULARS CP I.P.O. 
V 

I.P,O. N• 	 for Rs.50, 00 

(Rupees fifty) only is enclosed. 

... 10. 
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VERIFICATION 

I, Shri Uaheshwar Paswan, son of tote Gonu Paswan, 

aged about 53 years, permanent resident of Turki, 

P.O. Turki Railway Station in the District of Nuzaffarpur, 

Behar, and presntly staying at Chabua in the District 

of Dibrugarh, Assam, and applicant in the 1nstaIt 

application do hereby verify that'the statements made 

in this application from paragraphs 1 to 7 above are 

true to the best of my knowledge and belief and the 

rest are my humble submissions before this Hon'ble 

Tribunal. J 

And I sign this verification this the 23rd day 

of October, 2000 at Guwahati.. 

/ 

Signature of Applicant. 

- 	 - 

I 

A---  ---.--- 	 -- 
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OV A 
KBNDRIYA 

CHABUA 
Chabua Air Field 

Dist. : Dibrugarh (Assarn) 
PIN : 786 102 

tjq, /Rcf No. F..E.CM1.) 	c/2O00-2001 /77- 	j/ Date .,21L92J?QQO 
M E M 0 R A N D U M 

Sri M0Paswari PGT (History) is hereby informed that based 

on his report regarding representation of Sri B.Singh TGT(PCM) 

and the conduct of Ms.S.Kumari PGT (Geography) during his 

Officiating period from 20-07-2000 to 24-07-2000 the undersi 
gn.d has already initiated the preliminary inquiry. Based 

on the reports and statements received from concerned parties 

Sri Paswan is requested to give parawise reply of the 

following. 

He refused to receive the written complain submitted by 
Ms0S.Kumari PGT (Geography) during his officiating piod. 

When Ms Kumari approached him in office and requested to 
get the libray open he made a derogative remark " ____ 

tr 	 library 	 1ir 
? . 	 ' 

before some office staff. Being the officiating Principal 1.  
Mr.Paswan has to take decisions and it was his duty to 

attend to the grievance of an employee and above all be 
decent in manners. 

It is also reported that Sri Paswan was chewing tobacco 

(KHAINI) alongwith a Group 'D' in office before other 

office staff. 

Contd0P02. 

7 

_______ 	GVpftoNE.875o9 

VIDYALAYA 

uf 

fHc: 786 102 



Il 
PHONE: 87509 

KENDRIYA 

tto 7g 

fro fi (wr) 
114: 786 102 

jq /Ref No. P . 

CHABUA 
Chabua Air Field 

Dist. Dibrugarh (Assarn) 
PIN: 786 102 

Jffcf/ Date ................................ 
• I 	 • S S. 

(4) Again on 31st July 2000 Sri Paswan was sharing tobacco 
in the library alongwith other staff who have a1reay 
admitted the fact in writing. This act strictly viola... 
tes the code of Conduct. 

The written reply should reach the undersigned 
by 2/09/2000 for further action at this end. 

To 

Sri M.Paswan PGT (History) 
Kendriya Vidyalaya AFS,Chabua 	 PRINCIPAL 
P.0: Chabua Air Field 

Dist: Dibrugarh (Ass am) 	 ttdetyn V i dpilaya AFS Ghab 
Pin— 786 102 	 LlVD,D;brugarb 

I, 



4o - 	 r 
PHONE: 87509 

a KENDIUYA 

ourtft 

rorm) 
f.1c4: 786 102 

(ITIc -I1 

VIDYALAYA 

CHABUA 
Chabua Air Field 

Dist. Dibrugarh (Assarn) 
PiN : 786 102 

qjq, /Ref No. F.PEMP.)./1<.VCH.B/2000-2001 / 37j 
	

f.ijq/ Date.... 

Sri M.Paswan PGT(History) is hereby informed that - 

1 - he refused to receive a letter from office at 2015PM 
on 16/09/2000 stating that the Vidyalaya gets over 

[ at 2.10 PM Being a Govt,Servant he is aware of 
• 	the fact that he is responsible for 24 hours 0  This 

is insubordination on the part of Mr0 Paswan, 

U 

2 - In his letter dt 19/09/2000 Mr Paswan has requested 
the undersigned to hand him over any official letter 
in Hindi due to celebration of Hindiweek0 whereas he 
himself has representEd to the Asstt. Commissioner 
in English on 14/09/2000 

3 - However Sri Paswan is free to have official correspon-
dance in Hindi, 

To 
Mr 0 M.Paswan PGT (History) 
K.V,AFS,Chabua (Assam) 

(S. K.CH0PDAF 
PRINCIPAL 

iN C PAj. 

r crrz' cnd -iy 	
' y1Iay. AFS 

f labul b,f
"'U~JTT Oj 
ASSA 



•1 	

0 

iic,/ Ref No. 	M)./.cg/200O-2OQ1 / _ 

i"-- - 1 j9NE. 87509 

VIDYALAyA 
B Hand — 	

CHAJrnA 
Chabua Air Field 

Dist. : Dibrugarh (Assarn) 
PIN: 786 102 

____ 	29 /09/2000 
Va te ........................ 

KENDRIYA 
T3TT 

qo 

fro fi (iwi) 

Ht: 736 102 

I.lEMORANDuM 

Shri M.Paswan PGT (History) is hereby informed that he 
W5S requested to reply to the memo NOOF0PF(Mp)/I0VCHB/2000 — 2001/372 dt 21/09/2000 by 23/09/2000 	Although he was 
Clearly allowed vide this office memo No.PF(Mp)/I4VCHB/2000_ 
2001/373 dt 2110912000 to correspond in Hindije again has 
(in his letter dated 22/09/2000) requested the undersigned 
to serve him letters in Hindi 0  If he insists on receiving 
letters in Hindi from the office , he is directed to inform 
the undersjoned in writing that he does not have knowledge 
of English so that necessary arrangements can be made at 
this end 0  

The reply should reach the undersigned by 30/09/2000 

To 

T ( 1.{J . tory Shri M0Paswan, 	
AFS Chabua 	

(S.K.CHOpDA 

Kendriya Vidyalaya 	

PRINCIPAL 

P 0: Chabu Air 
IAc) urh Dist: Dir -t 

endri ya  

Pin: 786102. 	

AFS Cha 
D 

Uh 

isc Dibrugrb 

I 



V44TR/ Phone: 571797, 571 798 

p~ 	Fax :571799 

frrr 
KENDRIYA VDYALAYA SANGATHAN 

43ñ 	Tfr 	Regional Office 

	

rrii-  €1TfZrrt 	Maligaon Chariali 

	

T-IMt 781 012 	Guwahatj 781 012 

No.F. :10-4/2000_KVS(GR)/ 	1 	r 	 16.10.2000 
a e r 

TRANSFER__QtDER 	 SPEED POST 

Mr. M. Paswan,PGT(}-Jistory) Kendriya Vidyalaya, Chabua is 
hereby transferred to Kendriya Vidyalaya, Tengavalley in Publice 
intrest with immediate effect. 

D. K. 	 FIX  
ASS IS TANT COMMISS lONER 

Copy to :- 

Shri M. Paswan,PGT(Fiistory) Kendriya Vidyalaya, Chabua 

2. The Principal, Kendriya \Jidyalaya, Chabua/Tengavajhe 
teacher concerned should be relieved imrncdiatelyYHe stands 
relieved f rom 	Vidyalaya with effect from the date of 
receipt of this. order. flelieving ordefy also be issued 

he persoral responsibility o: the Princloal 
to inform this office .innuediately regarding reliovino/joining 
of the teacher 0  Any lapse/failure on the p4 of the Principal 
in this regard would be viewed seriously 0  

3 0  Dr. E Prebhakar, Lducation Officer, KVS(Hqrs) New Delhi for 
information 	 -. 

4. The Dealing hand (Mr 0  iKanu Das KVs(GR).- - 

ASS IS TANT COiiISS lONER 

, 

. . .. 



KENDRIYA VIDYAYA 
(1 

Ref: N.F. ].7/KVCHB/2000-200]./421 

ANNEIVRE E. 

4 
Chabue. 

Chabua Air Field, 
Dist: Dibrugarh (Assam) 

- .Pin: 786 102 
Date: 19. 10. 20000 

RELIEVING ORDER 

Consequent upon his transfer vide letter No.F. 10-4/2000 - 

KVS(GR)/6311-15 dt. 16.10.2000 SriM. Paswan, PGT (History) 

of this Vidyalaya is relieved of hIs duties on 19.10.2000(ApN) 

and is directed to report to Principal, Kendriy Vidyalays, 

Tengavalley. 

He is entitled to transfer benefits as per KVS rules. 

Sd/-. S,K.Chopdar, 

To - 	.. 	 . 	 -. 	Principal, 

Shri LPswan, PGT (History), 	Kendriya Vidyalaya AFS Ghaia, 
Kendriya Vidya].aya AES Chabua. 	Dist: Dibrugarh, ASSam. 

Copyto:- 	 - 
The Principal, K.V. Tengavalley, 

The Asstt. Coi1ss1oner, KS, Gwahati Region. 

Dr. E. Prabhakar, Education Officer, KVS (HQR)., 

GuardFile. 	- 

Sd,'- 	- 
Principal, 

N. V. AFS Chabua. 

.• . 



Guwahatl 
IN THE CENTRAL ADMINISTRA 	 :GUWA1 

GUWAHATI 

1 

1ATI BENCH: 

ORIGINAL APPLICATIDN NO.354/2000 

Sri Maheswar Paswan 

.Applic ant 

-ye- 

u.O.I & ore 

.Respondents 

The Respondents No.2,3 and 4 above 

named beg to file their written statement 

as follows : 

11 	That all the avermerits and submissions made in 

the Original application (herein after referred to in 

short as the application) are denied by the answering 

Respondents save and except what has been specifically ad. 

mitted herein and what appears from the record of the case. 

That with regard to statements made in paragraph 

t to iii of the application the answering Respondents haveno 

comments. 

That with regard to statements made in paragraph iv of 

the application the answering Respondents beg to state that 

the applicant joined at Kendriya Vidyalaya (in short K V ) 

chabua on 15.12.99 • The statement that the applicant officiated 

as Principal for about 12 years is not a fac t. No record /entry 

(V 
W, 

 ) 
i ) 	 contd...2 
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is found in his personal file and service book to authenticate 

the period of officiation. Moreover, the records in his 

personal file speak that he has not maintained unblemished 

service record. For his poor performance and misconduct 

he is awarded penalties like warning and censure so maly 

times. 

Copies of the various memorandums 

dated 2. 4.96,3O.494,6.6.96,17. 7.96, 

12.9.96,.16.4,97,1.4.99.11,11.99 and 

2.3.2000 are annexed herewith and marked. 

as anflexure A to J respectively. 

That with regard to statements made in paragraph 

v of the application the answering Respondents beg to state 

that the applicant will be granted senior scale by the 

Kendriya Vi.dyalaya Sangathan(in short PZ.v.s. Patna Region). 

His application for the grant of senior scale is already 

sent by this office to K.V.S. Regional Office,Patna Region. 

The matter is under consideraiion and jurisdiction lies with 

rCfs Regional 0ffice, Patna Region. 

Copy of letter dated 21.8,2000 is 

annexed herewith and marked as Anriexure.K. 

That with regard to statements made in paragraph vz 
of the application the answering respondents beg to state 

that the selection grade in the post of TOT sanctioned to 

the applicant was cancelled vide letter No.F. 7-2/98 IWS 

(PR)A/Cs /13886 dtd 3-9-99 as he was seleeted as POT in 

due time.f any arrears are due, it will be paid by his pre-

vious Vidralaya is K.V. Bhurkuflda,patha Region. 
( Ml 	 4 	att 	, q. ' 	

' xC 
a( 

i 
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6. 	That with regard to statements maae in paragraph 

VII and Xx of the application the answering respondents beg 

to state that the applicant is not even a valid member of 

any teachers Association. As verified from pay bills he has 

not paid required amount of subscription. As per rule he 

should apply for the deduction of annual subscription through 

pay bill which he has not done thus he is misleading the 

Hon'ble Tribunal. 

Copy of letter dated 19.9.2000 is annexed herewith 
and marked as Annexure-.M. 

That with regard to statements made in paragraph 

//Vstate

III of the application the answering respondents beg to 

 that the averment that the Principal of the Vidyalaya 

has been enemical to the applicant is biased and completely 

false • The applicant might be the senior teacher in the Vidya-

laya but he is senior to the Principal only in age. He joined 

the Sanga than as PRT and it took years for him to be a PGT 

whereas the Principal was directly recruited as a PGT and 

became a Principal at an early age. The Principal has been 

trying his best to help the applicant in every way. He even 

took up his long pending cases with concerned authorities.. 

Copy Of the letter dated 21.8.2000 is annexed 

herewith and marked as Annexure-K. 

	

/1, . 8. 	That with regard to statements made in paragraph-Ix 

/ 7 of the application the answering respondents begt to state 

that the Principal never objected to the use of Hindi at any 

time nor ever directed the applicant to use only English. 

contd, ..4 
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Rather the Principal has given freedom to the applicant 

to make official corresponden es in Mmdi vide letter 

NO.PF(MP)/KVCHB/2000"2001/373 dtd 21.9.2000. Moreover the 

applicant contradicted his own statement by writing a represen.-

tation addressed to Assistant Commissioner in English on 

14.9. 200. 

Copy of Memorandum dated 21.9.2000 

is annexed herewith and marked as 

Annexure-N. 

Copy of letter dated 14.9.00 written 

by Mr N Paswan is annexed herewith and 

marked as Annexure-O. 

9. 	That with regard to statements made in paragraph x 
of the application the answering respondents beg to state that 

the allegations made in this paragraph is totally false and base-

less and is intended to question the honesty of the Respon- 
/ 

	

	
dent No.3 and 4 • The applicant is ignorant of the rule position. 

It is not a fact that a sum of Rs.500/- is allotted to the school 

every month for providing medicine to the students of the 

Vi.dyalaya. Morevoer it is not clearly stated as to how the 

Principal is misappropriating the amount every mOnth.Medicine 

wcrth Rs655/- was being purchased by the Vidyalaya only once 

in the month of Augu8t,2000 during the session 2000-2001 and 

it was received by the in-charges and used for students.Purther  

it is submitted that the Principal is having his own connection 

of gas cylinders(consujuer No.3335,Indane Gas)Therefore there is 

cond, 
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there is no question of using cylinder meant for the 

V.tdyalaya. 

Copy of letter dated 8.9.2000 is 

annexed herewith and marked as Annexure-P 

1010 	That with regard to the statements made in paragraph 

XI of the application the answering respondents beg to state 

that the different memorandums issued to the applicant is not 

on any flimsy grounds but having documentary evidences, Through 

memorandum NO.F .PF(MP)/KVcHB/2000..2001/372 dtd.2199,2000 the 

applicant was requested to reply to the written allegations: 

made against him by other members of staff to ensure smooth 

administration., But the applicant has not replied to any of 

the allegations,thus accepting the charges. Through memo No. 

F.PF(MP)/KVCHB/2000-2001/373 dtd.21.9.2000 the applicant was 

made aware of his du y as a Government servant since he 

refused to receive a letter dtd.16.992000. Further, the appli-  

cant was allowed to have official correspondence in Hi.ndi. The pro 

Principal also had no objection in receiving letters in Hindi 

from the applicant. As the applicant insisted on receiving 

letters only in Hindi the Principal wanted to be informed 

about the applicants knowledge of English vide memo No.F.PF(Mp) 

KVCHB/2000-2001/38$ dtd.29.9.2000 since Bilingual competency 

is an essential criteria of recruitment /selection rules for 

the post of PT,TGT(.s,$t) and PGTHistory)against which the 

applicant has been working since August, 1974. There are many 

other correspondences made by the applicant in English. 

k 

contd... 
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By taking refuge in Hindi he avoids answering the allegations. 

Thus no ground is flimsy as stated by the applicant. 

Copy of letter dated 27.8.2000, 

26.7.2000,10.9.2000,16.9.2000 and 

copy of peon book is annexed here- 

with and marked as Annexure-Q,R,S,T and 

U respectively. 

That the with regard to statements made in 

paragraph XII & XIII of the application the answering respon-

dents beg to state that the allegations levelled against the 

respondents is not true. There was no TV set in the residence 

of the Principal nor the matter was brought to the notice 

of the chairman,vi.dyalaya Management committee(in short vMc) 

NO complaint is ever brought to the notice of the 

Chairman(vz1c) nor the Principal is ever informed about the 

things. The Assistant Commissioner being the Regional 

Officer and the controlling officer knows his responsibilities 

and therefore he getting poisoned by the Principal is a 

biased opinion of the applicant. 

That with regard to statements made in paragraph 

I f 

	

	xxv and xv of the application the answering respondents beg to 

state that the Assistant Commissioner being the competent 

authority can transfer any staff in his jurisdiction to 

any place any time in public interest as per I'vs rules. The 

applicant has been transferred in public interest with all 

transfer benefits. 

Transfer is made only in public interest.Therefore 

contd... 



the applicant was transferred from Kendriya vidyalaya 

(in short K V) Bhurkunda to K V chabua in public interest 

and not in punishment. The  contents of both the transfer 

order is same. 

Copy of transfer order dated 16.10,2000 

e and 11.U.99 is annexed herewith and 

marked as Annexure V & W respectively; 

13. 	That with regard to statements made in paragraph 

XVI of the Original application the answering respondents 

beg to state that on receipt of transfer order the appli 

cant produced the "No dues certificate," applied and availed 

transfer grants of Rs.21,800/-(Rupees twenty one thousand 

eight hundred only) and was accordingly relieved on 019.10,2000 

as per the instructions on transfer order* 

copy of No dues certificate dtd. 

19.10.2000 and copy of transfer 

grants is annexed herewith 

and marked as Annexure X and y 

respectively. 

	

14. 	That with regard to statements made in paragraph 

XVII of the application the answering respondents beg to 

state that there is no provision in the Kendriya vidyalaya 

Sangathan to post a substitute/reliever immediately. Alternate 

gement is made by the Principal at school level. 

	

15. 	That with regard to statements made in paragraph 

XVIII of the application the answering respondents beg to 

state that the applicant joined at K V chabua on 15.12.99 

but he has given a wrong date of joining that is on 19.11,99. 

contd,,. 
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The applicant is pe senior to the Principal in age only. 

As per rules of K.V.S. one is liable to be transferred any-

where in India anytime for the interest of Sangathan, 

16, 	That with regard to statements made in paragraph 

XX of the application the answering respondents beg to 

staëe that practice is not synonym to rule. The applicant 

was transferred on public interest and availed of all transfer 

benefits. Though reference has been made about the 

practices of the Principal,but till date no report has ever 

been made to the chariman vidyalaya ,Management cormittee, 

Therefore it is proved that everything is baseless and fabricated 

37. 	That with regard to statements made in paragraph 

xcI of the applications the answering respondents beg to 

state that the applicant has All India transfer liabiliti-

s it is not a question of sending him to a far off place.. 

18. 	That under the facts and circumstances e-the 

stated above, it is respectfully submitted that the appli-

cation filed by the applicant is devoid of any merit and hence 
liable to be dismissed. 

contd,.. 



'VER IF ICAT ION-' 

I,Shri D K Saini, son of Sri C L Sairu,aged about 

years,presently working as the Assistant Commissioner, 

Kendriya vidyalaya sangathan,Ilaligaon,chariajj,Majigaon 

do hereby verify that-  

The statements made in paragraphs  

are true to my personal knowledge and those made in 

paragraphs are 	 - are based on rords and 

nothing material has been concealed threrefrom. 

Place : Guwahat.t 

Date  

DEPONE 
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 cbI1 11UJ1?2 —! 0 1NNE 	-A flI 
IA VWYALAYA 

• rx;qi1'. (ttUT 

BIIURKUNDA (iEAZA1UUA(1E) Q 

OffiCe_MemO/MP/T/956/ 	
p1,829135 

I)ai.......2nd.ApriI96 
-131-1K 	P- 

Ref. No 

CFF ICE tO 

• Shri MPaswan,PGT(F1iSt0rY) is hereby directed1 

to explain the reason of refusing 	to go to the casual arrange 

mcnt class to-day in the 1st 	period within three days of the 

• 

1 
receipt of this-letter. He is further directed to 	xplaina 5! to 

I 
why •this act on his part should not be construed as 	ref-usal 

him to do assigned duty. Earlier he by 
- 

refused 	 3!. 

• 	 • 

• 	 • 	 •• 
-----. 	 ---• 	 --

-- 	----__:)_- 
---- 

iaE 	 the checker of class VIII-A result. 	• 	-, 	 • 

To • 

• 	 - 	 - 	 •-• 	 - 	
- Shri M.Paswan, 

- PGT(-Hlstory), 	 - 

-. 	(A.N.P.:I1-Xf- - 	 - 

• 	 - 	 -. Y.V.,flhurkund P1ICiPL 
K .V 	,1"1-ftJIKtE)f. 

. • 	

- 

-' 

' I 



1ANNEURE 
• 0 

KENDRWA VDYALAYA: 
: 	

qgj (n1Tf) 

BIIUIKUNDA (IIAZARIBAGII) 
Pin-829135 	30th A il'96 

Ref.No 	 2 	 Date 	
' 	p 

0 	 ' 

cFrICE MEMO 

- 

Shri M.?aswan,PGT(I-!ist) is he0byinforrr. 

ed.that his applicationfor grant of E.L. datedz11.4.96 rijis 
not regular and inorder. Hence your absence w.e.f. 1.4.96 
to 16.4,96 can not be regularised by grant of leave. Further 
you are directed to explain the circumstances under which  
you could not comply with the instructions to the rnernhrs 

( 	 - 	 - 	 .. f7'• 

• .staff in regard to submission of application for 1eve cir 
culated through the order-book on2'''21.' 

• To 	 (A N. P.It tZrii(ol,  
Mr.M.Paswan, 	: 	 PflIf'CIP/L • 	- PGT (His t), 	 K .V BHUFKUN)A. 
£BKUI'flA. 	- 	- 	 -- 

-I 	 0 

-- 

• • 

• 0 	 _ 	 • 
00 



•• 

- 

rjuf 

BRURKUNDA cft4AHwA(iH) . 	 . . 

1 - 	 -- 	 . 	
..-,. .......- 

	 . 	
...-.-.... 	 ..-., 	 .. 

Ref No 	 —-i 

• •. • called appljcatofl.dt. 28-6.96 for Earned leave is nejiher n app- 

& 	
( 

;-:defjned by KVS includes incharge Principaltoo. But wilfully he. 

- puttifla_blarueon office. He as an employee is aware that 'Principal 
• 	_______ 	

.. 	
... ............... 

addressed his application for earned leave to 'The Incharge, 

	

Principal (Sh. B.N.SIflghpGr_(Hindj). ) 	 . • 

is the leave sanctjonjg_ thorit ,_and1the the word Principal as 

channel.certainly 
one has tobo rational and thoughtful while 

liçation of leavenor it is meant to be routed throuph proper 

- 	 -•--.------- 	

----.-----.- .. 

Shrj 
M.Paswan PGT(Hit,) is hereby informed that his so 

_t.E!Vc1AUAM 

	 r~9 	 --199( ctcd 

fact was brought to 
F 	 his notice (Vjde this office letter No. 

K. PB-2 dated 30th April 96). Sh. M.Paswan is further informed that 
leave application addressed to the incompetent authority deserve 
no consideration and unless leave applied for is sanctioned:pref_ 
ixing or'suffjxjng'of Sunday and holiday 

is administratively irr'y(c'. By- disputing this truth, he canducted himself irresponsibly. hkesome .othe oc 	ions, 
Sh. Paswan should note that leave cannot he claimed as 

matter of right, For grant of leave, it is the leave sanctioning • 

	

	
authority who has to satisfy himself and decide e1gejs of servirce in the qreater public interest. Hence to follOwtho gu'de- 

• lines given by the Principal for streamlining the administation 
is obligatory and not optional,By not complying with 

the instuc- 

•. 
himself in wilful disobedience, unbecoming of an employee 0  

tions contained in this office order dt. 27.696 he indulged 

Thus it is evident that Sh. Pawan hithself complicated 
the process of sanction of leave by his illogical COfltefltjos 
and display of undeirabie couduct,Now unless he is able to 
iustify his conduct to the entire satisfaction of the undersigned 

.. ..................................................... ....... 

......................................
C Oflid 	 -'orton inr r.J)Cctoj? 

granting earned leave to him for the period 15.4,% to I 7,496 Is 
technia1jytie Quest 	of consedrjng a leave application 
addressed to incompetent anthority does not arise 6 	 . 

To, 

Shri M.Paswan, 
PGT 	t1Fjjst.) 

K.y. E3hurkunda r  

\., 	

(••, 

PH I tC I P/\.L 
1<1NRIYA ViDYALty1 

OJ 

-- -••)• 	. .. 	 .• 	 . .-. • 	 . - 	 •. .,. . 	.-- 	 - 

3a\  
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KENDR1YA .VIDYALAYA 
MUT (rrrrT.) 	. 

BHURKUNDA (HAZARIBAGH) 

Pin-829135 

W-PACRUMUM 

Shri M.Paswan, PGT(Hj&t. )is hereby furnished 

the reply of his letter dated 17.7.96 regarding Income-
Tax. The same was refused acceptance by him in the Vidyalaya 
to day on 17.7.96 • tVhen Sh.Biswnath Mabto ,Cr, 'I) Employee • 	... 
approched him for the purpose. Hence it is being despalchod 

to him 5 by. Post. He is further advised to mend his rebellious 41 	
5 	

5 

attitudeand,&vade complete severance of relation with his 

emmediate superior. 	
\ 	( 

To, 
• ;Sh. M. Paswan, 	 K.V. 131ItJlkUt'DA. 	S 

PGT (Hjs) 
V.BHUUWA. 

SI 

i s  

ii 

'1 
55 	 •- 	 •• 	 S'S 



44 

"'A NDRIYA-VIDYALAYA 7 . 

• 

BHURKJNDA (HAZAiIBACll) 
• 	. 	

. 	fq4 Pin-329135 
Ref. 	 Act t(MP/9 97/1 	K//. 	 /)aIc.222o.2.. 

'1b,ict1 

• . . . 	.. 	Shi. M. Pauvan, PCT(ist.) of Pb wirl'in 
L3hurkunda vs tGsued vAth.momorarylum of chcqcs (vdo thi 
office iettez' 
dated 21.8.%). 

1-laying found the voplye the same vne oxm1ncd corful 1 y 

and it ha been found thattho charges io'rni1od in- 
• •• .• 	Pàswan are establiched boyond doubt for th çjoed nn1 ufficctnt 

	

':. reason as adduced in the report enc1oed and $hHO. 	Is  
• guilty, of misconduct. . 	• 

Therefore. the undorstqneds, by virtue of poto vested 
• in hira as disciplinary authority, after creft1 and (1W) 

consideration decided to award hira formal puni rixnt. '\cccrdinq1y 
j'ftsvono PT (History) KV. Ohurkunda i 

• '.' 	' 	forna1 punishment of 'Censure ' 

Shri. Pacwan is further advised to be CYXfI. in futtjrc 

	

• 	. in respect of his work and conduct tiIo 	chrginç; his dut.c, 

	

H 	 • 	 . 	 . 	
•• 

	

• 	. 	 ,  
A 	. 	 . 	 ( cr,p/ 	x;i .) Oo 	. 

 Shri M. I'aswan 	. 	 • 

	

• 	,•• 	PC? bist.) 	 S  

EflC1'r. A'coy offinding s on each arti.cie 'cc chrç 

	

• 	• • 
i) The flon'bl@'Aastt. Comi ion 	Ltv 

	

• , 	. . 
	 Ii) The lion'blo Dy 0  COmflLi Sic1riOrAd,, ) KV 	 •!i• 

	

• . 	 i) Porsonal file of th onp1'ycic with I to 

	

necessary entry in hi 	rv.c boo 

iv) The ilon b10 Chjrrnn, \ft'U f'V0 	'itft ci 
• 	S. 	

• 	
(/ 

	

• 	• 	 , 	 \t I"•-• 	' 	•. 	I 

	

• 	 • 	 t•,,, iS 

r • 	. 	. 	.5- 	- 	 I 	' 	' 
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1 

. 	 k 	I Of 

'DflXYA VYAL, B11U1KU1i)I 	 I  
yf1;,

19-;-
ftAPX3AGH) 	 I 	1 

4 	I 	
I 

1indipgsoneach imputation of misconduct or 
misbehaviour, by,  Shri. M. Pa swan, FGF (h 1tcry) :  

i 	 Kendrlya Vidva1ay, Bhurkunda. 
ii 	

, 	 I 	

s 1 	I 

Shri*I. Mahcswar Pawan,PGT(Hjst.) ItWD Bhurkunda tjas 
I 	

issuod with memradurn of charges v1do this orfic lcttcr 
tt Nø DjecpiAp/96i.97/1Vk3Hq19 C&datd 21.8.96. He  

	

2 	ubmitted his explanation to this effect and the smc 
SfoUndanattsfactory for the following eacon: 

•I 
I' 	

submitting his roply .  to the 
cti:ges in Annexure4 article.-I, ha doniod the chroes 

hd ,not rofused to ciry out thc ordox 
iii(jIr,dated 2/4/96 but qn examination it is found that he didnot 

ciaes 	or that day inspite of a wr5 tton orcior 
I•f 	

( 	 .- 	 . 

casual arrngent register dt. 2/4/96 
) L'tX'tLr9 	

-; 

ni C'C 
I 	

teachez and is aware of the 1-10 in cl  C4IIkI 	 .. 	 C• 	 Cr 

reguiation of the Sangathcin wherein it il,  cIe3rly nntlonod 
II :I'4 thatevery teacher 1.sto abide by the rules and rogulations -' 	-. 

cç 
 CJ&(j C 	-' 

of tha angthan. andat the same time he hat to follca tho 
ihstruction/ adyice either vtrball z. Wiitten of hi superior , 
büA07  Md 'failed to 'Conply with the reasonio ins cruction 

clas4.B on 'grounds not cpcciCied in cithor io  
in his, 'service condi U on. Thus 

ShiPaWh Iactedt in contravention of Rule 9(2l) and 5(22) ' 	 t he code of ccnthic o' teachers of l(ondriya VUyl ay. 
IN 

'I 	 " 	I 	I 
is regaxds charges, lavollod under artjcle-.II Anne ureI, 

Il 	Pa swan, PGTç1ist. ) a subordinate officer, in h s 
to ho, charges, contended that ho wrote on the 

, t Order.booIc requesting to specify the name of the techo 
(Akwhoas sitting ii the chair while on invigilatcn duty 

3Jon:J.5/3/% and remained sitting till tlw Pdncipal. rorra5nod 
pin that room, on carefulconoideratlon of his cont.ontion 

I 	
: , 	: 	: 	

C 

Contd. pa on Nlio. 2eø 2 

. 	' 	 I 

A 



: 	

. 

: • r , 

7 	
:4,G 	•: 

:Y 	 ' 	 : 	 • 	 :. 	 .••.• 	 • 	 . 

and thorough examipat.pn of the rolev3nt documonts  it is 

onc1uded that 	 book' 	a viuuable docurnont of 

the Vidyalaya not'tnoantCor 1t1ng not3 by tho subOrdi1)tO 

office or fo; ventation of his gr3_vncos and uncontrolled il  
r 	: 	feelings or .  omotionS. It iS neithe r a mean {or the subo3dinate 

officer to correspond with ht officer0 rurlhor. .ho o.cder 

	

; Iy 	bookis sent jo thehands of the subord.nite officcrt with 

apurpOSG to obta1nthoir signatures M token oc havinggonC 	vi 

	

'4 	throughtho inptructions contained in th3t with a truct that 

: 	
1 	

ii: will be returedurtampered safe and unrneddlcd i1th Trust 

r 	' ' 	worthinesS,ancl reliability are the Impuiod coritliti-ofl of 
sevLce and sg thoy izAre the promises mado by ovry }(V employee 

' 	on the very dayofentry into its servico. By 	1nçy one pztg 	( 
r 	aoteronethe oxde book ahri. Pavran tampeod or meddled 

: 	: 	witi the officia1documents broke his proris of romaining 
9 	L'3 ) I  

ustworthynd reliable nd so he faSld to justify the truzt 
NPt 

reposed 'in him. thusShri. Paswan actod in contravc'ntlon to 
Ru1 31(i) Of arttc1e 55 of code of conduct for the teachor 

I 	4 	itP1i' 	; 
1 	 of Kenclriya Vidyalayac. 

'k•II' 	-, 	' 	 .. 	. 

	

r 	r11'z 	T 	• 	t : s..' 1. 
, 	 Gn uthe conidoration and examinition of his noto on 

WCWMAL '4 	'J 	•! 	' 	- 	I 	it 	• 
..1 itIi$ inforred that asking for 

o  
of.. tte.:teacher in commanding words like ' niorition 

name clearly" cannot b interpreted as requeG t spocially trJhefl I 
e addrsse' therP4ncipal,, whose signature he ws 

ytacquaintedof asthe'Signatory which ws purporting to expreSs 

his contempt t just 1ike'he expressed by remaining seated in the 
chair while on envigilation duty on 	rurtherD the fact 
tha't,olio,is doing' invigilation duty by sitting in to the chair 
and remained so.evenjon the ztty entry of the Prtnclp1 in tho 

ro ow,  andtill' his stay thor for &)out 2 ma.nus is proved 
beyond doubt fro'nhis uncUd for nd uriconrol1od roailn in 
form his one page note dt. 16,3.96 in qonerl mci fort pra 3 

1 	 of5 tho note in particu1r betraytnq 	pini 	rt çsf hs çuilt. 

Shrj Paswan was the only teacher who falL tiut, yiii1r'd 'nd 

I 	apprehensive ( s is alzo evident io*n the 1  st po of h.s noto) 

becuso he knowthat the. notice dated 1.3% via .ntandod to 
suggest him only. So it was only hri. aswan who while on 
invigolation duty zas slttinq in cinir and 'nt thus Jo - dcvcrd 
to duty vind therefore ho reacted. The f act tw lo dcloci 
to him ( vide this office 	 dt .10509 ,  

Contd  

.5 



:'- 
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/ 	
¶ I  

pp A:;_N  

&J 	
3 A0

\  
FI 

' 

' 	

:. 	• 	 • 	 . 	 ... 	 . 	 . 	 . 

thus, the facttha h9 acted In 
cofltraVCflti 	of 

of arttc1e 	
O the code o C Ondtct £O ho 

I 	 ' 	

teacbr5 of the Yehdriya VidyalaYaS IS CStal)lishod bcyoflcj 

d0)t1, 	
A 	 I 

I 
r 	' t 

Again sj.paswan is a Senior techor ho 
1E oxpoCte 

\ 	
1" 

.f 	 l(fll( tO beterflpOrAt0 and sober in his habits. V(riting afl intonpe 

t 
rate rtoto on the rder book it eolf, addreS1fl9 th( 	1flC1P1 

I
J 

t 	
i 	

flL inappr'prtate 	wordingo as 	g kin hrn fOX tho nrr 

I 	 ' 	

I 	

I 

I 	
, 	

jcommndiflg toM like' "mnt1Ofl name c1orlY 
	vocatiflg 

	

)lc 	7 	
1 	

I 

U'1 

	

	

unuitabiItY of sand1ng ever! time fror the chai-r tui1 on 

7 	I 	 i 

:lr 	' 	
3.nvigilatipfl onfeqUflt visit of thc Principal on 

ofthe jnvigilator. or even h.s very outbUrst 
inn1fot0d in 

Il 	 the form of the note dated 16.3.96 on the ordzr book en 

behalf of some ,one ( 

other than him also) anc boti731 O f  

diepect 	
words tant3rnoUnt to ance 

4j ?lL 	aI4birso1voncy4 fljnote dated iG.3.96 on the order. booi it 

I 	t 	 ' ¼ 

IL1 	c1 1;4 A 	s1f; in jdcont mnnor an in indecent 1anguz(Je 	pibi Od 

!1yI 	

withhi OXpXSSi0flP. mi1eading opinionadvocating tus 
own 

0jflg 3j/jg tiOfl by maining catod in the ChOfr 

in ?pxe se nCe t Of hts uperior making froqucflc vi$Lt' bctrayS 

inubod&nat.onq iflOfl?)O21flCO • insobrio ty conte i' t 0 2 he 
& 	

I 	 t 	 t 	
I 

i 	prevafli.flg r;$e$ n:I1 jflitOflOflt on his part# u' c'cori:i ng of 

fr 	 tchor. 
ThU9ShtPaSfl'6 miconductv n contivOflO of 

.' 	 . 	. 

I4.ule 34 (iii) .of article 5 of thc ccc~ of cenduct F Cr the 

1
teacheis proved and establiShd beyond doubt. 

wo 

pA 	 Thus, during investigation znd oxaminatiO of Iu& condUCts 

consequent upon disCiliflrY action under Rule 16 of CCS (CCA) 

Fv rule 1965 (vide this torfico letter No. Discp. Actiofl/?1/6ue9h/ 

YA 	KVH(/16O dated 21.8%) Shri. M. Paswan. PGT (LLt.) i Iound 

4' to have conductOdifl contavOntl0fl of Rule 5(21)(22) rtd also 

I 	' 	 1n contravention of Rule 34 	 ,iii) of rtic10 5t of code 

of conduct forcthe teachers of Yn riy V3dal'y 	
Uon'O ho 

I liable to be awarded minor pn1tyo 

,4 	

Ko V. 

:. 	 DICILI"FY A 1TiK'JTY 

1j 	

I 
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Dale 

1tt 	 'l 	) 

S 0 	• 	a CcupD' ep.i'r 	 h 	t" • 	
incuidq,d hirc1f n 	c  

17 

C trcuTh  
, 	 - 	 -; 

din
--'  

	

to 	•r3;1e f.rIy Ct 	
-';Al 

- 	-r- 	imt. 	 •! 

th 	 5n tce'r 	n cr;;- 	-- 	-'-• 
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i) 

P' 	 fl2  

	

Ceriy 	 fr--. .•f 	-r- 	r 	y....... ... 
fc:  

...................... ........... 
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9qu 	(rirr) 

Bi-IU1uUNDA ( HAzAit;I.I3Ac1i 
l'in-829135' 

Ref. No . .... .......... . 	 Date 	 . 

ziq2oa. 

Tha t hq hs futh 	 .n 	o anc 
 I nsulaorlina tion t'.y ncc utt n' 	c 	rr c' 

datod 	That such 	 !)an b occ ,'-i-, h 	'!.t 
t he 	fitc to co to th officto 	 -cry' 
regarding tho work eonnctod vdth t h 	j"n rin.r r;flt5) 

/ on 26/3/97 whon Sh. Lsln P. SInrh a 	c) '1c-z, co;rcyod 
him my oxl instruction, $hri, pavin i 

• 	 that ho hs conduc torl in 	 o 	 r, 

conduct os unt for tho Iondr1y. Viyly 
flo is thoreforo 	n 	rc1ir4 4pr j to 

• 	 prcporly in futuro *  Lbanwhilo hc ic dfrnctc d to noto to 
or' tbtico Io.34 dt 19.4.97 nnd put his 	 on th 
raymnt of Sly for th 	zid 15/4/97 to //97 	bo 
kept in thyaice till the 11evthi iett  
ndO in 	ctirn by th Att. 	 V' 

1 7/' 

.• T 	 ( t 0. 
Shri 	 -- 

01. The 	 Con1 	er1cv: 	1y  
Iatm fc h1 thcI 	vt 	r':-• 	H 

026  rho Ch 	VC & 
• 	p1jai.  (\ 

1 	•c 
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0655389379 

Ic—Iejj(—y

r1  

tC D  

I \/ KENDRIYA VIDYALAYA, OHURb'cuNoA 
P. O .- 

 L 
f 1 RE/Date c.L9 

Consequent upon his mfusal 
to ecoi th ti table for the session 1 9992000 G  ¶r1 

• furnisherl the same by RoqiscJ post 
for CCrnP1:t,1T) 	nr1 	 './,. perforancc of dutiesaccbrdin1y 

To 

Paan 
PGT (Hist) 	

C A.r.P0j:JL) 
• 	

• 

/ 



ilk 

7 Cla ss

-  

SecLlOfl 

lame of the teachevSA.,p 

	

- - 	----- 	---- 	-- 	-- 

	

-DAY,
II 	 III 

 

IV r  - 	
i 	 ' 	

/ 

t 
- 	 I t - 	- 	---- 	-- 	-- - 	-- - ------------.- -- -- 	- 

Tue 

 

Thurs 
14 ,2 1  

sat 
C)7 

TIlE 	

\ 

.-t- PiA, L 

-- 	-- 	
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AINNEXURE 

Je iki Riiigr, 	JU$I 
AID kD 

J:I; u;:S! 	1i ~th1 - 829135 

KENDRIYA VDYALAYA, BHURKUNDA 
qIr Rd.- BHURKUNDA, HAZA' IBAGH-8291 35 

ti/Fef. No. -MP/-9 2QOO/KVI3HK4c 	 /Date i19 ----------- 

OFF ICE..?MORAW(JM 

V.th referrice to his 'otter d 1Oii9') 	kir pern1,1or 
•tosee ssitnt oImjssjorier, 	s() rc-arcijn hi 	enir 
'.sca1e, Sri Poswan is allowed with the advtce that he should 
have furntqhed a duplicate/car)on copy of his oriqinal 
applica t ion for off.ce recoi.d as requested by thp office. 
:Hopo,.him to copl.y In futu. He should oppriae the point ;  

T'..'.thtime on giving this typed permissior coudhave other- 
wise been 5aved, had he not ta'en a stifr attj.itud. 

.•,. 	 ....• 	 ... 

PGT, (Hitoy) 
K.Vpf3hurkunda 	 . 	

. 
-- 

• 

fl 	• 

- 	 .', 	 • 
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LCcndriya Vic1yaIayi AFS Chabua 

No f 	Dist. l)ibrug4r1 
ASSAM786102 

/ 

c--

m'd/PrUNOIPAL 

(cncIiiya VidyIaya AFS Cbabumi  
je NT.Tj D131. Dibrugnr 

/IiM.7Ci3102 

Ti: [T T 	: : 	Kr1wi 

Ar 

	

. 	 I 	 •3_• 

	

. 	 ... 	. 	, 

	

. . 	,. 	, 	. 	,. . . 	
•---,;I:: 	, 	. 

'.': 	•, ' 	 . 	..' 	 , 	. 	. 	 . 	. 	
/ 	. ,v 

( 	,,. 	. 	
';• 	. 	 . 	.. 	..., 	

: 	 ; 
J 	. 	f 
) 	

I 	 N 	 Qjj 
	5 	U 

} 	i 

.: 	 • 	 dt I 1.02-00 . 

., 	(* . ; ... 	.. 	• 	 - 	. ' 	 . 

;;' 	 • •.', 	 ,- .. 	 . 	 , 	 . 	 . 	 , 

M.P$vn,PGT(history) is hcby irfoLd thtit his m rnemo' referod 'above hs beon (JOflQ. throlJcjh by 
'theuncJorsjgnoci an & is føund uncat1sftctory. Luvuq corporal 
tpunihrnnt to & tudont isnot expectod of z edor an 

'rosporsib1e PGT. Thoreare other ways of flck1iny the 
\ 	 J; 

éreby_Y'\i!nQ t . to ir11 c C or ) r 1 pUflithfflOflt to thc $_tL&eflts..iputurç.h 	t1( 1 t s'co- ( CtOd COflCiuCt'.J be ppreciaEFTrrjjipç- 
\ (( 	I I 

it.ItlQ 	 ,
cL It • 	 . - 	 . 	

I 	• 	• zhri :.i'as an,P(T(I!istory) 	 ( '. 
onc1r1 ya Vidyi'i1ay Chbua 

Chbu Air riold, 

	

1. 	 .. 
Y 

	

)The h irirn 	 I 

I 

VIC, K, Vf I&S Ch  
)I 	 \Y 

/. I 	 I 	
/ 

Lc 	 I 	
/1 

.- 	 ,'.. 	 I. 	• 	 S  

P  

/ 

•I 

- 	- 
I I 

I 

I 1 •4, 	,. 
I •  

.5. 	• 1 	. 

5/ 

s_i. 	•. 
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ff(M.P)/KVCHB/20OO.2OO1/2 s 	 21/08/2000 
To 
The AsoistantCommjssjoner 
Kendriya Vidyalaya Sangathan, 
.Lional Office: Ltt..Path 

S4b:'a'orward.thg of application in respect of SriM.Paswan 
PG(HiStoXL 

F 	 -- - 

Sir, 
Please find enclosed herewith the application receivd 

froinorI M,Paswan PGT(Hi&.) of this Vidyaiaya regarding 
grant of senior scale for your necessary actián please. 

Thanking you Sir, 

Yours faithfully, nc1: As above alongwith 
4 pages of xerox documents. 

(s.KcuopDAfl) 
PRINCIPALJ... 

rM 
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KENI]HIYA VIPYALAYA SANGA IUAN 
PANA fl(,ON 

VI It / N/AII UI JVI JtII'I)I' 	PAILr / 1OAI 
P . r 	u V. ' )II1J4 	I'iic, 	I0O014 

rr Pr' F.7 	QO4YS(PP)(A/Cs.)(/'3 	" 	
N;fl-j: /jmr 03,09e1999 

To 	 G IbJRE)/J3Y.jjMD 
'The Priripa1,  
KendriyA. Vldyalaya, 	 ..., 

'1 

Fixt -J.t,n of p.y In respect of Sh.f.Pawn,PGT J. 
selection"grade ofi'ÜT.  

31r, 

	

• 	•. .••' 	 •'Withreferenccj to tho subject citgd above I am to 
niorrn that pay fixed±n selection TGT'inrepeet of MePasinn, 

'P(T(Hitory) 'vide this'; office Dtter No.F'.7-2f9O-KVS(E'fl)(A/Cn.) 
• .......:1uted 3090 may be trentd an mrol.1 	Jim 	y mn.y be regti1, 

rid from One to time an un1r:.. 	
4 

Pny in 0riiGT 'rade 	P'iy :1,n TGTl neinetlon grn d 

	

750/) 	 (74O -. 3-300/-) 	I  

31.301.3 5 I$.0f 	 H 
1Is,7'O/- 

with d.te of nit Incremrnt a'j on 1,'.86 If ot'hiwfr? 
1.rjjb1. His pay from 116 to 1999  may be rngu1arj,sc1 as 

'r4r :- 

Date 	 Pay fI'ed In TGT 	Pay I ixd in I. Priy 'c1xd under 
se1ctjngd . 	 PGT grade 
(ft,i6O 	2900/..) 	(a,161o..29uo) 

1 1*66'H.  •• 	As.218U/u." 	. 	 • 

1.86 	 R022liO/. 
129 q ). 	. 	 • 	

• .s236Of*i 
• 	.,... 

19.813'. 	 . 	 • 
1e9..e9 • 	• 	 -- 	 . 	Ib.25lI.O/... 	• 	-•- 

 26 00/ 

	

[ 	 •8 rj r'o 	 • 	n 	y'I - I 

	

• 	S 	 . 	 • 	
• 	I,/ ,,jtJ7. 	 -. 

1 993 	
• 	 •: 	

2I2/- 	H 

	

s29OO/_ 	4 

	

• 	 • 	 • n n •,, 	.• 	• 
I 	

-- 	I 	- 	:. :.. •.. 	
• •;' 	 Yl'.R)Ot 	I  • • 	I 	 • 	. • 	-- 	 • 	- 	

H- é)  f 	I 

• 	• 	 .•. 	 • 	 . 
4'I 	 '• 	:t 	iih;';''• 	 ti;(' 	) • 	
;.5.D; 	h:: 	'.y -f'.o fAOO/ 	S 
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ANNEXURE-: 
Ir 

0 

1 	
\ 

RSWKHB/20020O1/ 	
19/09/2000 

•::':.. To 
The Assistant Cornmiss3.ofler, 
Kendriya Vidyalaya Sangathan, 
Regional Offices_Guwahati 4 12 

---- 

Ref:5154/2000sKVS(GR)/5839"40 dt 14/1/9/2000 

Subs-ReCOVerY of Annual. subscription from the pay rolls 
of Kendriya Vidyalaya employees in favour of assoC- 
iations () 

Plesefind : enClOsed herewith the proforma on the 
subject. for youricind information and.necessary action 
please. 

Thanking you Sir, 

Yours faithfully, 

nc1z As above. 

(s.K.CHOPDAR) 
DTVTDI1T a 

/ Iyday  
( U iI 	l)i 	I)ji, tli'LJJ 

SA 78(.1 
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/ 	KENDRIYA 	 VIDYALAYA 
7. 

Chabua fur Fi&d fo 	(ITwr) 	 Dist Dibrugarh (Assim) 
chi 	786.102. 	. 	 PIN . 786 102 

Iii1c /1 cf No. P4MP.)./Qdc14o/2000...2oo1/ 17 	I.iiq/Da(c..... ILQ. 
goRANDu 

Sri M.Paswan PGT(His tory) is hcieby infozrcd that - 

.:.1.,herefused,.to:receive a letter from office at 2015PM 
on 16/09/2000 stating that the Vidyalaya gets over 

S at 2.10 PM • Being a Govt.Servant he iG aware of 
the fact that he is responsible for 24 hourS 0  This 
is insubordination on the part of Mr. Páswrin, 	 4.. 

2 — In his letter dt 19/09/2000 Mr Paswan has rquestod 	 f 
the undersigned to hand him over any official letter 
in Mmdi due to celebration of Flindi week0 whereas he 
himself has represented to the Asstt. Commissioner 

• 	. in English on 14/09/2000. . 

3 . However Sri Paswan is free to have official correspon-
dance in Hindi. 

\__ 	
). 	• To 	.• 	 . 	 (S.K.CHOPDAPI 

Mr.M.paswan PGT (History) 	 PRINCIP/L 

k(,V.AIS,Chabua (Assain) 	 I  

: 1: 	•. 	
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çibdby Pro fJDr. 

cineonce sold cannot be taken back. 

mooc hoc kod by your doctor bo fo re us 

ANNExu,T 
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SHR14 TIMEDICL 
L Ii 	

ST&OGGIST .. .. 	U ... 

	

jio 	
CoIIeeRoad Chabua 86 84 	

Date 3/SL)C'RJ ).!..P 	 I............... ................................ ............ 

	

Qnty1 	
PaicuJars 	

Batch 	Exp 	Company 	Amount 

	

Jf 	 c/ 	 s 'r flox L/('p 	
b ( 	 C  o  

	

..q? 	
/ 	- 	

- 

44 4 
- 	 / 

Total 
	Q3 

ForSfIANTI IVIEDICAL 
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1 	 ! , 	 College Road, Chbua -786 184 Date 

	

Name I 	K' V v 

Qnty 	 Particulars /7 	Batch 	Exp 	Company 	Amount 

7-1  11 
 

o/'/)2_  

Ld 

c 	p/ 
 

0 )- 

/ 	- 

Rupees ............................................................................................. 
:':~ .............

Total 	 •3 '1 

I 	Prescribed by Prof/Dr ___________________________________ 	
& 0 E 

2 	Medicine once sold cannot be taken back 	
/ 

Please get your medicine checked by your doctor before use. 	
For S HANTI MEDICAL 
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41r fi 1di 11 i55 4 
KEN DRIYA V!DYALAYA SANGATHAN 

	

tsflq %TUU-M 	Regional Office 

	

mtrrii Vrft4rvt1 	Maliciaori ChriIi 

j,1rI: 781 012 	Guv;hati :781012 

1O4/2OooKvS()/ 	1 • 
	 16.10.2000

Dafed 

SPL 

Mr. M. Paswan,PGT(Hlstory) K dr1y: Vidyi?y3, CThhw is 
hereby transferred to Kendriya Vidyalaya, Tengavalloy in Pubilce 
intvest with I ndiata effect. . 

	

( 	• K. si IN i ) 
AS IS TA :T COMMISS lONER 

.Copy to:- 
1. Shri M. Paswan,PGT(History) Kendriya Vdya1aya,Chahua, 

	

Princip 1, l(enclriya Vidyalaya, Cha 	wl1e y. The 
teacher concerned should be relieved immcditeiy. He stands 
relieved from the Vidyalaya with effect from the date of 
receipt of this order. Relieving ordr ny olso bc issued 
accordingly 0  It is the personal responsibility o th.e frincipal 
to inform this office immediately regarding relieving/joining 
of the teacher. Any lapse/failure on the part of tho Pxincipl 
in this regard would be viewed seriously, 

Dr. E. Prahhokar, Education Officer s  KVS(Hqrs) Uc- w Pe.lhi itor information. 	 . 

The Dealing hand (Mr. rnu Daso KVS(Gn), 

ASS IS TIN T COMMISS Ior1Ea 

• a .. 
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THAN 
• 	 18,INSTITUTIONAL AREA 

SHAHEED JEET SINGH M1RG 
NEW DEL14I-1.1.001 6  

- 	I.);1 1,e1 	: 

	

TRA1R_O rER NO. 60/i 999-200 ( ' 	- 

Sb . 	H. 	pwan , 	PT 	(H is Lmy) 	i 	fl , IY 

tansferrd 	in 	pUl)l Ic 	interSt. 	friii 	Kuid r 1. 

•Viclyil• aya , Rh1Irlcfl1c1R tr 	Kic.lriY. 1 	V 	iyl •-iya / 	( i1;3hk1) 

Wi. th inimecli.a Le p.ffprt . 

p 
(S.B.CHATURVEDI). 

DY. COMMISSIONER (ACAD) 
FOR COMMISSIONER 

Copy to 

Sh. • H. 	Paswan, 	PGT 	(H.istorY) , 	}nr1ri 

Vdyaiaya, BhurkUfl(ia 

Tbe 	principal, 	Kendriya 	Vidy.IY- 

Bhurkunda/Ci11Ja . 	The 	tah?r 	CflflC 	flI 

SI1OHICI be 	t'ei jPVP(1 	)WmP(1 jaIp I Y. 	J•Tc' c;t'aljl 

rp.lievod.froal l:he \1i(Iya1aYl with 	 fl 

	

the cia te of receipt c:F lIlj s nrler. 	Re 1. i v i nq 

order 	also be jssiid accCr(1i1lJl Y. 	H. 

1)iP [PTflfl 1 tPSpflflS hI 1 i-ty flf 	Pi w: i 	il 

nfnrrn the Sangathan imm1i ate1 y reyrird I 

rel idvi ng/joining (-f 	the 	ta'hi'r . 	.ny 

laps.e/failuI:e on the part. 	f the PI1lHJl 

th S regaril WOU 1(1 hd Vi 0W9(i ser' n'l 

	

3 	The 	Assistant 	(mmi.55i1P1, 	}1,1ri v 

Vi'iya].aya 	Sariga than, 	Rey i oiia 	Of ii 

Pa tna /Guwaiia 

• 	
4. 	OFfice orde.r/(.larc1 . fi I 

V ., 

PCflcjpaj 

1 

nçbo c 	 a PrIncipal at ar 
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